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of Fort St. 'George, submitting the Draft 
of an Act and other papers relating to the 
management and control of certain emigrant 
vessels proceeding from Ports witliin that 
Presidency.

Mr. M ILLS gave notice that he would, 
on Saturday next, move the sccond reading 
of the Bill “ to continue the Commissioners 
for the improvement of the Town of Calcutta, 
pending the consideration of an Act to 
amend Act X  of 1852.”

M r. M ILLS presented the Report of the 
Select Committee on the Bill “ for making 
better provision for the education of Male 
Minors subject to the superintendence of 
the Court of Wards.”

Also the Report of the Select Committee 
on the Bill “ for withdrawing certain privileges 
enjoyed by the Nazim and his family.”

Mr. G R A N T  presented a Report from 
the Committee appointed to take into con­
sideration the projects of Law connected 
with the Marine Department, relative to a 
Bill “ for the regulation of l ’orts and Port- 
dues” prepared by them.

Mk. M ILLS moved the second reading 
of the Bill “ for incorporating for a further 
period, and for giving further powers to the 
Assam Company.”

Motion carried after a debate, and Bill read 
a second time accordingly.

Moved by the same that the Bill be 
referred to a Select Committee, consisting 
of Sir Lawrence Peel, Mr. Peacock, and 
the Mover.

Agreed to.
Mu. M A LET moved the second read­

ing of the Bill “ to amend the Law in force 
in the Presidency of Bombay concerning 
the use of badges.”

Motion earned, aud Bill read a second 
time accordingly.

Moved by the same that the Bill be 
referred to a Select Committee, consisting 
of Mr. Eliott, Mr. Allen, and the Mover. 

Agreed to.
M k. E L IO T T  moved the third reading 

and passing of the Bill “ for the suppression 
of outrages in the district of Malabar iu the 
Presidency of Fort St. George.”

Also of the Bill “ to prohibit the posses* 
son of certain offensive weapons in Malabar.” 

The motions were severally carried, and 
the Bills certified accordingly by the P re­
sident.

Moved by the same that Mr. Allen carry 
the above Acts to the Most Noble the 
Governor General for his assent. *

Agreed to.

The Council resolved itself, on M b. M ills’ 
motion, into a Committee for the considera­
tion of the Bill “  for discontinuing the prac­
tice of issuing warrants for the payment of 
Bills of Exchange,” as amended by the 
Select Committee.

A  slight verbal amendment was agreed 
to, and the Bill as settled was certified by 
the C h a irm a n , who reported it to the 
Council, when it resumed its sitting. •

M r. M ILLS gave notice that he would, 
on Saturday next, move the third reading 
and passing of the above Bill.

Sir L A W R E N C E  P E E L  moved that 
the Draft of an Act for extending the Ad­
miralty jurisdiction of Her Majesty’s Supreme 
Court of Judicature at Madras, and the 
papers relating thereto, be referred to a 
Select Committee, consisting of Mr. Peacock, 
Sir James Colvile, Mr. Eliott, and the Mover.

Agreed to.
Mu. G R A N T  moved that Mr. Malet bo 

added to the Select Committee appointed 
to take into consideration the projects of 
Law comiected with the Marine Department.

Agreed to.
M b. E L IO T T  moved that the Draft 

of an Act relating to the management aud 
control of certain emigrant vessels proceed­
ing from Ports within the Madras Presidency, 
be referred to the above Committee.

Agreed to.
M k. M ILLS (in the absence of Sir James 

Colvile) gave notice of motion for a Committee 
of the whole Council on the Bill “ for mak­
ing better provision for the education of Male 
Minors subject to the superintendence of 
the Court of Wards” on Saturday next.

M r. M IL LS gave notice of a similar 
motion in res|>ect to the Bill “ for withdraw­
ing certain privileges enjoyed by the Nazim 
and his family.”

Mu. G R A N T  gave notice that he would, 
on Saturday next, move the first reading of 
a  Bill “ for the regulation of Ports and 
Port-dues.”

The Council adjourned.

Saturday, October 28, 1854.

P r e s e n t  :

Hie Most Noble the Governor General, President. 
lion. J . A. Dorin, A. J .  M. Mills, Esq.,
Hon. Major Genl. Low, D. Eliott, Esq.,
Hon. J . V. Grant, A. Malet, Ksq., and
Hon. Sir James Colvile, C. Allen, Esq.

The following Messages from the Most 
Noble the Governor General were brought 
by Mr. Grant, and read;—
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MESSAGE No. 13.

The Governor -General informs the Le­
gislative Council, that he has given Ins 
assent to the Act which was passed by them 
ou the 21st October 1854, entitled “ A* 
Act (or the suppression of outrages iu the 
district of Malabar iu the Presidency of 
Fort St. George.”

By Order of the Most Noble the Go­
vernor General.

C. ALLEN, 
Offg. Secy, to the Govt, o f India.

F o r t  W illiam , 1 
T lte 27th  October 1854. J

MESSAGE No.14.

The Govemor General informs the Le­
gislative Council, that he has given his 
assent to the Act which was passed by them 
on the 21st October 1854, entitled “ An 
Act to prohibit the possession of certain 
offensive weapons in Malabar.

By Order of the Most Noble the Go­
vemor General.

C. ALLEN, 
Offg. Secy, to the Govt, o f India

F o o t W ill ia m , 1 
The 21 tit October 1854.)

Mu. G R A NT moved the first reading 
of a Bill “ for the regulation of Ports and 
Vort-dues."

Bill read a first time accordingly.
Mr. ELIOTT moved the first reading 

of a Bill “ for the warehousing of goods 
intended to be exported from Madras, and 
to facilitate mercantile dealings concerning 
goods warehoused.”

Bill read a first time accordingly.
Mk. M ILLS moved the second reading 

of the Bill “ to continue the Commissioners 
for the improvement of the Town of Cal­
cutta, pending the consideration of an Act 
to amend Act X  of 1852.”

Motion earned, and Bill read a second time 
accordingly.

Moved by the same that Standing Orders 
* N ob. LXV and LX V 1, so far as they relate 

to the above li'itt, be suspended.
Agreed to.
M k. M ILLS then gave notice that he 

would, on Saturday next, move for a Com-

\ mittee of the whole Council on Ate above 
! BiH

Moved by the same that the Bill “ for 
discontinuing the practice of issuing warrants 
for the payment of money from the Trea­
suries of the Collectors,” be now rend a third 
time and passed.

Motion carried, and Bill certified accord­
ingly by the President.

Moved by the same that Mr. Allen 
carry the A ct to die Most Noble the Go­
vemor General for his assent.

Agreed to.
Tlte Council, on S ir  J axkb C o l v ile’s  

motion, resolved itself into a Committee on 
the B ill “ for making better provision for 
the education of Male Minors subject to the 
superintendence of the Court of Wards.”

The amendments proposed by the Select 
Committee were severally agreed to, and 
the Bill, as settled, was certified by the 
C u a ih m a n  ; whereupon the Council resum­
ed its sitting.

The Council, on M b .  M ills’ motion, 
resolved itself into a Committee on tlte B ill 
“ for withdrawing certain privileges enjoyed 
by the Nazim and Ids family,” as amended 
by the Select Committee.

M r. M ILLS proposed to move the cor­
rection of certain misprints in Sections II  
and V  of the Bill as reported by the Selcct 
Committee.

The Chairman observed that misprints 
and mere clerical errors did not require to 
be corrected by motion.

• The B ill was then passed without any 
amendment, and the Ciimrm.vn certified 
accordingly at the foot of i t ; whereupon 
the Council resumed its sitting.

The C hairm an  reported the above two 
Bills to the Council.

S ir  JA M E S COLVTLE gave noticc 
that he would, on .Saturday next, move the 
third reading and passing of the Bill “ for 
making better provision for the education of 
Male Minors subject to the superintendence 
of the Court of Wards?*

Mr. M ILLS gave notice of a similar 
motion in respect to the Bill “ to amend the 
Law relating to the Nazim of Bengal.”

M r . E L IO T T  moved that a  Select 
Committee, consisting of Mr. Malet, Mr. 
Mills, and the Mover, be appointed to tako 
into consideration the projects of Law for 
regulating the Police Courts, and for the 
good order and Civil Government of Madras; 
and for improving and regulating the Streets, 
Roads and Drains in the Town of Madras: 
the projects of Law relating to the l’olice
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and Conservancy of the Settlements of 
Prince of Wales’ Island, Singapore, and 
Malacca: and the papers before the Legis­
lative Council containing proposals for revis­
ing Acts X , X II, and X II I  of 1852, 
relating to the Conservancy and Police of 
Calcutta : and to prepare such Bills as may 
be necessary with reference thereto.

Agreed to.
M r . M A I .E T  moved that the Draft of i 

an Act for the registration of Bombay 1 j\. i'etmon ot certain jneuurcio
boasting \  es&els, and the correspondence Indigo Planters’ Association against 
matma thereto, he tefprro.1 ,, ,  65 . . . .  ° ___

M r. M IL LS moved that the Petition 
be printed and referred to the Select (Join 
mittee on the Bill.

Agreed to. .
A Petition of the same persons p™yinr> 

to be heard by Counsel in support of t iei 
Petition against the Bill.

Mu. G R A N T  moved tlmt the Petition 
be referred to the Standing Orders Committee. 

Agreed to. ,
A  Petition of certain Members of '® 
idiao Planters’ Association against the 1 1u  7 --------- -------  \ U U U g O  1  11

relatmg thereto he referred to the Select “ for the more effectual suppression ~
w S h r t1 lheTf ° i ects of Law connected affrays concerning the possession of property,
with the Manne Department. ....... • P.. in sup-with the Marine Department. 

Agreed to.
The Council adjourned.

Saturday, November 4, 1854. 

P r e s e n t  :

The M ost Noblo the  Governor G eneral, President 
? .“ • S, ir ^ r e n c e  Peel, H on . S ir Jam e , Colvilo,H on. J .  A. Dorin,
H on. M ajor Geol. Low. 
H on. J .  p .  G rant,
Hon, U. Peacock,

The

A. J .  M . M ills, E sq ., 
U . Kllott, E sq ., 4 ’ 
A. M alol, Esij and 
C . AUeu, E sq .

N oblo  t h i '° p ing Mes? ? s e  from th e  M ost
%  « r « » ‘ ~

MESSAGE No. 15.

. 7 he Governor General informs the 1 p 
giHlatwe Council that he W J  ?■ 
assent to the Act given his

‘ i au m ys concerning m e  pua»c»oiu»i ^
I and praying to be heard by Counsel in sup 

port of theii Petition. . ,
M r. M IL L S  moved that the Petition &e 

printed and referred to the Select Committee 
on the Bill.

Agreed to. •
T iie  C L ER K  reported a c o m m u n ic a t io n  

from the Secretary to the G o v e rn m e n t  o 
India in the Home Department, forwardmC 
a copy of a Despatch from the Court o 
Directors, dated the 23rd of August 1®9*>
w ith  enclosures, relating to th e  tra n s p o r ta t io n
of European Convicts from India to any 
British Colony, and suggesting that the 
Supreme Government, in concert with the 
Legislative Council, should devise some otli^r 
punishment-in lieu of it, with the remark 

I that the Supreme Government is now 1,1 
I correspondence with the .ludges of the 

Supreme Court and the Medical Board 
Calcutta, on the subject of providing a good
penitentiary in some healthy locality.

Mu. G R A N T  gave notice that he would, 
on Saturday next, move that the Council 
do take into consiilprnt.mn the Petition otor discontinuing the practice of ill • ° W ° 'uto consideration the Petition of 

warrants for the payment of monev I l' 'e British Indian Association, praying that
reasunes of the Collectors.” '6 I Meetings of the Council may be n'ade
liy  Order of the Most Noble th«. accessible to the public. .

ernor General. 1 M r . G R A N T  presented the  Report of
r* . _ » the bclect nn tVio Hill ** for til1*

Off » C. ALLEN,
WO- Secy. io the Govt, o f  India

77 1
ie *r(l N ovem ber  1854 . J

P e th b n s? IlE llK : l’reSented * 0  following

»»jK«sen Mookerjee, zemin,lr7 J , U t0 the Most ; 
«wdar* offering objections o e ' " "  pUt'  for '*« ™ .  
r*°ns of the Bill « iv . . 0 certain 1‘fovi- 1 M lf X1lt
of himbankraeuts

the Select Committee on the Bill “ f°r 
levy of Duties of Customs in the Arraran, 
Pegu. Martaban, and Tenasserim Provinces.

S ir JA M E S  C O L V IL E  moved the 
third reading and passing of the Bill “ 
making better provision for the education of
Male Minors subject to t h e  s u p e r i n t e n d e n c e

of the Court of Wards.”
Motion carried, and Bill certified accord- 

mgly by the President.
Ordered that Mr. Allen carry the Act 

to the Most Noble the Governor General

,he “ » »,« M«. M ILLS t,„ li.,g
'■' 1 1 of tho ltill « to ameml ll.o La*i i ? n •■•v. jju i vu ament

relating to the Niuim of Bengal.”




